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(11) REPORTED AGITATION BY PADDY
PRODUCERS FOR RAISING THE DRICE OF
PADDY IN ANDHRA PRADESH

SHRI P RAJAGOPAL NAIDU
(Chittoor) Sir, the Minister of Agri-
culiure i{s not here If I make the
statement

MR SPEAKER If you want you
can make the statement

SHRI P RAJAGOPAL NAIDU will
1t be conveyed to him”

APRIL 7, 1978

Rule 377 284
MR. SPEAKER It has aiready bein

conveyed to him
.

SHRI P RAJAGOPAL NAIDU: In
Andhra Pradesh, the paddy producers
are agitating for raising the price of
paddy

MR SPEAKER You know the rules
Whatever you have given that should
be read out Under rule 377, you
cannot make a speech You must
bhave seen the bulletin

SHRI P RAJAGOPAL NAIDU. Yes,
I have seen the bulletin Sir, that de-
mand has not been accepted till now
At the same time the paddy is not
purchased The paddy isof two kinds—
one 18 cyclone affected and the other
18 good paddy The cyclone affected
paddy can be boiled and can be sent
to Kerala and other places where they
are taking it The other paddy can
be purchased but the FCI i1s not
purchasing Now the price is Rs 45
per 75 kg whereas the price fixed 18
Rs 75 In Circars district a large
quantity is available and therefore .t
must be purchased Therefore, I re-
quest the hon Minister to see that
all the paddy is purchased at the fixed
price

(m) CONSTITUTIONS OF A BENCH OF
HicH COURT FOR MARATHWADA
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